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ORDER / 3Teer

Per Rajesh Kumar, AM:

This is an appeal preferred by the assessee against the order of the Ld.
Commissioner of Income Tax (Appeals)-Patna  (hereinafter referred to as the Ld.

CIT(A)”] dated 17.11.2023 for the AY 2018-19.

2. The only issue raised by the assessee in the various grounds of appeal is
against the order of Ld. CIT(A) confirming the assessment order wherein the AO has
assessed the total income of the assessee at Rs. 28,82,130/- whereas the actual taxable

income of the assessee was only Rs. 2,83,335/-.
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3. Facts in brief are that the assessee has been serving with Steel Authority of
India Ltd. and deriving income by way of salaries and interest. During the year the
assessee filed the return of income on 22.07.2018 which was processed u/s 143(1) of
the Act. We observe that while filing the return of income the assessee has wrongly
punched the figure of income and accordingly the return of income was processed
however immediately thereafter assessee moved a rectification application on
09.05.2019 requesting the AO/CPC to rectify the mistake however the same was
dismissed vide order dated 01.06.2019 affirming the demand raised of Rs. 8,00,503/-
by AO CPC.

4. In the appellate proceedings, the Ld. CIT(A) affirmed the order passed by the
AO/CPC on the ground that assessee has option to file the revised return of income
filing the correct details of salary and other income. However the same was not filed

and therefore justified the action of AO/CPC by dismissing the appeal of the assessee.

5. After hearing the rival contentions and perusing the material on record
including the computer generated monthly salary slip-cum-TDS details, we note that
the actual taxable income of the assessee has been only Rs. 2,83,335/- after all
allowable deductions while the gross salary income was of Rs. 4,34,230/- which has
also been certified by the employer of Steel Authority of India Ltd. Undoubtedly the
assessee has committed mistake in filling up the return form online but the same can
not be a ground for penalizing the assessee by assessing the higher income than
earned. Considering these facts, we observe that this is a factual mistake on the part of
the assessee which was committed inadvertently and despite the assessee requesting
the AO/CPC in the rectification application as well as the Ld. CIT(A) in the appellate
proceedings both the authorities have failed to take cognizance on the same. In our
considered view the correct income needs to be assessed in the hands of the assessee
regardless of the fact that the assessee has wrongly punched the income while filing
the return of income. Accordingly in our opinion the issue needs to be restored to the
file of AO so that the correct income could be assessed after examination of the

documents of the assessee. Accordingly we restore the issue back to the file of AO
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with the direction to assess the correct income after affording a reasonable opportunity

of hearing to the assessee.

6. In the result appeal of the assessee is allowed for statistical purposes.

Order is pronounced in the open court on 5™ April, 2024

Sd/- Sd/-
(Rajpal Yadav RTaT9Tel dTcd) (Rajesh Kumar/Ira1er $AN)
Vice-President /39T€g8T Accountant Member/d@r &g

Dated: 5™ April, 2024
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